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urgent matter̂to the notice of the 
House :—

The  condition of the ,  moat 
(Sujan Ganga Canal) around the 
famous fort, Loha Garh, of Bharat- 
pur in deteriorating miserably though 
it is under the Central Archaeologi-
cal Department.

Its. bathing ghats and boundary 
wall are  badly damaged. This 
has resulted in the  inflow of dirty 
water of the city  into the canal. 
Some  shopkeepers  have  also 
deliberately arranged to expel the 
<lirty. water from their shops 1 to 
flow into the canal. This is  deve-
loping into a serious health hazard. 
The water hyacinth that was re-
moved last year is growing up very 
fa3. again. The canal-cleaning opera-
tion initiated last year has also not 
been  properly completed.  This 
requires urgent attention and steps 
from the Archaeological  Depart-
ment.

(vii)  Need for effective steps to
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BEEDI WORKERS  WELFARE 
CESS-(AMENDMENT) BILL— 

(Contd.)

MR. DEPUTY-SPEAKER  : 
The House will take up further con-
sideration of the following motion 
moved by Shri P. Venkata Reddy 
on the 25th November, 1981, na-
mely :—

“That the Bill to amend the Beedi 
Workers  Welfare  Cess  Act, 
J97®> be taken into  considera-
tion.”

Mr. Venkata Reddy.
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TH E D EPU TY-M IN ISTER IN  
THE M IN IST R Y  O F LABO U R 
(SHRI P. V E N K A T A  REDDY) :

Mr, Deputy-Speaker Sir, I am 
thankful to all the hon. Members 
who have participated in the debate 
for their unanimous support to the 
Bill. I am also thankful to th<jm 
for their valuable suggestions for 
better implementation of the welfare 
measure* in the country.

A t the outset I have to submit to 
lhe House that Government is aware 
of the enormous problems that are 
being faced by the beedi workersin 
the country and, therefore, it is Go-
vernment’s endeavour to do what-
ever is possible to improve their lot.

Many hon. Members wanted to 
know how much cess had been col-
lected and how we had utilised it. 
The Beedi -Workers Welfare Cess 
Act, 1976, came into effect from 
15th February, 1977; and from 1st 
March, 1979, it was inoperative. 
Therefore, over a period of two years 
the cess has been collected an amount 
of Rs. 5 .19  crores has been co llec-
ted towards this Fund. At the 
beginning, that is, during the two 
years 1977-78 and 1978-79, much 
could not have been spent because 
appointment of Advisory Committees 
and formulation of schemes were 
there. Therefore, upto the end of 
March, 1981, only Rs. 2 crores have 
been spent. For this year, that is, 
3981-82, the budget estimate is 
about Rs. 2.13 crores. So, by the 
end of March, 1982, the estimated 
balance that will be left over will be 
about Rs. 1.1 crores. There are 
Welfare Commissioners to adminis-
ter the Fund all over the country ; 
Welfare Commissioners, Deputy 
Welfare Commissioners, Welfare 
Administrators and other staff are 
there, not only or this Fund but for 
the other Funds also like the Iron 
O re and Manganese Workers Wel
fare Fund, then dolomite, limestone, 
mica, etc. For all these Funds, 
the officers are there. M y hon.

(Amdt.) B ill
friend, Mr. Girdhari Lai Vyas, 
has suggested that there should be 
staff exclusively for beedi.

But you should realise the admir- 
nistrative charges will be more. 
Wherever there is a large concen-
tration of workers, there are exlcu- 
sivcly some administrators or Assis-
tant Welfare Comissioners. There-
fore, there is no problem on that 
count.

At the State 1 evel there are State 
Advisory Committees. A t present 
there are 13 beedi-producmg States 
in the country. These State Ad-
visory Committees are tripartite 
Committees of which the State La-
bour Minister will be the Chairman. 
There will be Government repre-
sentatives, employers’ representatives^ 
and also representatives of emp-
loyees. Schemes will be formulated 
and recommended by the State 
Advisory Committee. At the central 
level there is a Central tripartite 
Advisory Committee which is co-
ordinating the functions of the State 
Advisory Committees. Afterwards'] 
the Government will sanction the 
schemes.

So far we have concentrated on 
three types o f activities. One is 
med'cal care, (2) Homing and 
(3) Education. Under medical care 
we have so far established 71 dispen-
saries, of which 21 are static, 14 are 
mobile and 36 are s^atic-cum- 
mobile. Each dispensary is beibg 
given Rs. 10,000 towards medicine 
but for static-cum-mobile dispen-
saries we are giving Rs. 20,000 to-
wards medicine. There is a com-
plaint from, I think, hon Member 
Mr. Rajan that doctors who are 
being posted do not know the local 
language- To overcome this prob-
lem, we are considering the possi-
biity of taking doctors on deputa-
tion from the State Governments 
also.
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Besides these dispensaries there 
are two hospitals, One is a ten-beded 
hospital in Mysore and another is a 
Chest clinic in West Bengal.  Also 
we are reserving beds in T.B. hos-
pitals for which we pay Rs. 3600 
for each hed. Diet charges are also 
being paid. A subsistence allow-
ance of Rs. 50 is also  given. Of 
course, there is a demand to increase 
it to Rs. 150 and it deserves  consi-
deration. Even the rail  fare is 
being given to go to the hospital. 
These provisions are being made 
with regard to medical care.

About  housing  there are two 
schemes. One is Build Your own 
House  Scheme  under  which—■ 
Rs. 900 is given interest-free loan 
and  Rs. 600  as subsidy.  Hon. 
Member Mr. Daga has  criticised 
that after all this amount is very, 
small. One  cannot  construct a 
house with this amount. That is 
true....

MR. DEPUTY-SPEAKER : Mr. 
Daga, he is replying to you.

SHRI MOOL CHAND DAGA 
(Pali) : I am hearing patiently.

SHRI P. VENKATA REDDY : 
This is just to supplement their own 
resources. That does not mean that 
it will be sufficient for constructing 
a house. For doing repairs to the 
existing  house  also this can be 
utilised.

The second one is the Housing 
Scheme for Economically Weaker 
Sections among the Beedi workers. 
The State Government have taken 
up  this scheme on a very large 
scale.  It constructs the house for 
weaker sections,  the State  Go- 
verrtment agencies like Housing 
Boards arc there. They construct 
the  houses.  Straight way Rg. 
1500  is given as  subsidy. This 
amount is released to State Govern-
ments. Of course there is a demand

to increase this amount also and I 
hope  we will  consider all these 
things after making an assessment.

Under the housing scheme so 
far we have given Rs. 4.95 lakhs to 
West Bengal, Rs. 15 lakhs to Madhya 
Pradesh, Rs. 1.87 lakhs to Andhra 
Pradesh  and  Rs. 2.25  lakhs to 
Tamilnadu.

For education wc are giving only 
scholarships for the children of the 
workers whose income does not exceed 
Rs. 600 per month-ranging from Rs.
10  for 5th and 6th class, Rs. 
25 for 7th and 8th class and upto Rs. 
75 for college education.

Sir, this is a very popular measure 
and there has been a demand for 
increasing this amount also.

„ We also sanction  grants for 
recreation centres being run by the 
State Governments. Wq are giving 
grants to the State Governments. 
The hon. member, Shri Narasimha 
Reddy, has suggested construction of 
common halls as working-place for 
the workers. This is a very good sug-
gestion because so many workers are 
not finding any common place to 
sit and work. Also the hon. Member, 
Shri Jagpal Singh, has suggested that 
the workers who are engaged in the 
collection of Tendu leaves should 
also be covered by this Act. This is 
also a very good suggestion and it 
will be examined in consultation with 
the Advisory Committee.

Some Members have suggested 
the application of provident fund 
benefits to the bidi workers also. 
On 31 -5-1977 this Act was made 
applicable to bidi  workers. But, 
subsequently, some employers have 
gone in appeal  to the Supreme 
Court and got the stay order. We 
are trying our best to get thi, stay 
vacated so that this may be made 
applicable to these workers.

Almost all Members have sug-
gested that the exemption given to
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unbranded bidis from excise duty 
should be withdrawn. This was on the 
plea that this was being misused 
and this also led to certain malprac-
tices. I do feel likewise and I am one 
with them personally. But, the Finance 
Department has to agree. That is 
why I say that we shall forward this 
suggestion to the Ministry c f  Finance 
for their consideration.

SHRI M O O L CHAND D AGA: 
The hon. Finance Minister is sitting 
over here.

THE M IN ISTER OF STATE IN 
THE M IN IST R Y  OF LABO U R 
(SH RIM ATI R A M  D U L A R I 
SINHA) : He has already heard 

this, (interruptions)

SHRI P. V E N K A TA  RED D Y: 
Then, Sir, wc have also received 
complaints from several quarters 
about the malpractice as a result of 
wh’ch these workers suffer. I do feel 
that this can be considered by the 
Finance Ministry.

About the minimum wages, most 
of the Members have spoken about 
that and suggested that this should 
he implemented strictly. The national 
minimum wage had been discussed 
in several forums on several occasions. 
But, that has not been considered 
feasible. Recently, at the meeting of 
the Standing Committee of the State 
Labour Ministers also, they have 
decided likewise. Also a meeting of 
the State Labour Ministers of some 
bidi producing States was held in 
September, 1981 to consider the pro-
blems, of disparity in fixing the 
minimum wages by the State Govern-
ments. They have made some im-
portant recommendations, One is 
that the state Goverrments 
should revise the minimum wages 
at the latest by 1st January
1982 and it should be between Rs. 
7 and 8. Also variahle D.A. should 
be applied and, if  at all* the State 
Governments find it difficult to 
implement the variable D.A. formula, 
they should revise the minimum 
wages once in a year, These

decisions have also been taken. Ano-
ther decision taken is about the 
guaranteed minimum , wage or 
fall back wage. This has also 
been recomfncnded, that is, it will 
be to the tune of fifty per cent 
of the average daily income. 
These three are *importar t recom-
mendations that have been made by 
the State Labour Ministers.

SHRI G.M . BAN ATW ALLA: 
(Ponnani) That means the national 
minimum wage is given a go-by since 
you said that it was not feasible. 
Nobody can foresee that. What you 
have contemplated I think has been 
given up by you altogether.

SHRI P. V E N K A T A  RED D Y :
I said at present it is not feasible.

M R. DEPUTY-SPEAKER : 
He mentioned that only in respect 
of this particular industry.

SHRI M O O L CHAND D AGA : 
About build your own houses you 
made some reference. Is that 
being implemented all oyer ?

SHRI P. V E N K A T A  REDDY : 
Only recently wc had also received 
information from West Bengal 
Government that 50% of the 
amount meant for this purpose 
has been spent, under ‘Build your 
own Housing Scheme.’ We are 
not satisfied with this scheme. This . 
has to be streamlined.

Then, Sir, some Members sug-
gested that the workers should be 
encouraged to form cooperatives. 
This is a very good suggestion. 
This will remove all the difficulties 
of the bidi workers. At present 
middlemen and contractors are 
causing so much of troubles and 
in order to relieve them from the 
clutches of these people, this u the 
only solution. They should be. 
encouraged to form cooperatives 
To ensure this, the suggestion should 
come from the workers. Govern-
ment will be glad to give whatever 
assistance they requiae.
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SHRI P. VENKATA REDDY: 
Sir, it is a State subject. Sir, the hon. 
Member, Shri Balanandan referred 
to Dinesh Beedi in the cooperative 
sector in Kerala. I have visited this 
factory. Really it should be a model 
to all cooperatives. There is much 
appreciation. They have got a very 
good Chairman. He is a retired IAS 
officer. Rs. 9.50 is being paid for one 
thousand beedis and in addition they 
are providing Rs. 5,000/- as death 
relief fund."The Chiarman told me 
that this year bonus at the rate of 
10.7 per cent is being paid wihich 
works out to Rs. 75 lakhs this year- 
We are thinking of making use of 
the services of persons who helped 
in organising Dinesh beedi workers.

Sir, I am very happy that almost 
all Members have suggested that the 
rate should be increased. One hon. 
Member,  Shri Chandrajit Yadav, 
suggested that it should be minimum 
one rupee. I think we have to think 
over this matter as it migh t be burden-
some to the beedi industry. It will 
be considered by the Government at 
the time of notification as to how 
much it could be raised.

Sir, at the end I would reauest the 
House to kindly take up the Bill for 
consideration.

SHRI G.M. BANATWALLA : 
Sir, lhe Minister has given a very 
good reply.

Mj. DEPUTY-SPEAKER: The
question is:

“That the Bill to amend the
Beedi Workers Welfare Cesa Act,
1976, be taken into consideration.”

The motion was adopteed.

Mr. DEPUTY-SPEAKER: Now, 
the Home will take up clause-by-clause 
consideration. On  Clauses 2 and 
3 three are no amendments.  The 
question i3 :

“That Clauses 2 and 3 stand 
part of the Bill.”

The motion was adopted

Clauses 2 ana 3 were added to the
■ Bill

Clause 4—( Substitution of new 
Action for section 3)

SHRI SUDHIR GIRI (Contai): 
I beg to move:

“Page 2, lines 7 and 8,—■

For “which shall not be less 
than ten paise or more than fifty 
paise”.

Substitute—“not exceeding ten 
paise at the maximum” (2).

Sir, the cess is in the form of 
excise duty. It is an indirect tax. All 
students of economics are fully aware 
that any kind of indirect tax goes 
to  increase  the  prices.  If the 
cess  increases then the price of 
beedis will increase.  The traders 
in  our  capitalist  system  of
economy are not so honest as to 
subserve the interests of the people. 
The beedis are consumed by the 
people who live below the poverty 
line. So, I have brought this amend-
' mentthat there should be a ceiling cf 
ten paise only. If the cess is increased 
to fifty paise then the cost of beedis 
Cousumed by common man will be 
more. So, I hope, the Home will 
accept this amendment.

Mr. DEPUTY-SPEAKER: Mr. 
Giri, while Mr. Yadav wants to in-
crease it to one rupee, you want to 
decrease it to 10 paise.

Now, the hon. Minister to reply.
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SHRI P. V E N K A T A  REDDY: 
Except Mr. Giri, all the other hon. 
Members have suggested that the rate 
o f the cess should be enhanced. I f  
it is brought to 10 paise only we 
cannot do anything with regard to 
to the welfare fund and wel-
fare activities o f the workers and so 
I hope that the hon Member would 
withdraw his amendment.

Mr. D EPU TY-SPEAKER: Are 
you withdrawing it ?

SHRI SUDH IR G IR I: No, Sir.

Mr. DEPUTY-SPEAKER: All 
right. I will put his amendment to 
the vote of the House.

Amendment No. 2 was put and negatived

Mr. DEPUTY-SPEAKER: The 
question is :

“ That Clause 4 stand part 
o f the Bill.”

The motion was adopted.

Clause 4 was added to the B ill

Clauses 5 and 6 were added 
to the Bill.

Clause 1 the enacting Formula,
and the Title were added to the Bill.

THE D EPU TY M IN ISTER IN 
TH E M IN IST R Y  O F LABOUR 
(SHRI P. V E N K A TA  RED D Y): 
Sir, I beg to move:

“ That the B ill.be passed.”

Mr. DEPUTY-SPEAKER: 
Motion moved:

“ That the Bill be passed.”

Now, Third Reading. Shri Ram- 
avatar Shastri. Please be brief.
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by the hon. Members need not be 
repeated. *
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^tfz  ?T I  I ^  rfm *rf9WT #0  
^ o ,  ^sfm r, m fe  ^rmfxzft §

cfVf̂ cT f  I eft fspT ^T ^c f ^  

f?«rfcr ^  ^  ssr>r ^t f^ rrT  
xj *$ % % r if ^  t  1 ^?r>r %
spsn̂  w r c  v  f^ -  5»raff,

^.o w$  ftwrr T̂oT |  1 fprft ^
TT^«TFT if ?pr< OTT, ^TT
^T W IT ^'<
^ sr%^ ^ r  if few  r̂raT | ifh  ?r>ff 
apf ^i-fr *nf2f n̂rr̂ rr t̂faT | 1

i m x  Cifr ^  g t fr

«r? ‘<Ci t  1 v k  ^
|  OTif 7 5 T < ^  sftft # f  1 10

T̂TT 7̂'<̂ f I  ^nv, <TF¥ «ri'< 5ft 

T̂Tif ^  t  ^ ‘< ^  ^
?n:r^ ?Tf ’fi'cT |  1 sflTnc

SHRI P.VENKATA JIEDDY: I do 
agree with the hon. Member that smo
king is injurious to the health. But at 
the same time, I may point out that 
even if there is any label wamig the 
users, that is not going to help. As long 
as beedi smokers and cigarette smokers 
are there the industry is to be there.

M R. D EPU TY-SPEAK ER : Now, 
the question is :

“ That the Bill be passed.”

The motion was adopted.

I5'44 hrs'

N A TIO N A L  BAN K FO R 
A G R IC U L T U R E  AND R U R A L  

D EVELO PM EN T B IL L

THE M IN ISTER  O F FINANCE 
(SHRI R. VEN KATARAM AN ) :
I beg to move* :

“ That the Bill to establish a 
bank to be known as the N a-
tional Bank for Agriculture 
and Rural Development for 
providing credit for the

*Moved with the recommendation o f the President.


